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18.38 hrs.

MOTION RE: NATIONAL POLICY
FOR CHILDNEN
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[SHRI VASBANT SATHE 1n the Chair]
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But somehow the fact that ulti-
mately everything depends on the
human factor gets rather lost in our
thinking of plang and schemes of
national development in terms of
factories and machinery and general
schemes It is all very important
we must have them; but ultimately
of course it ig the human being that
counts and if the human being
counts, well, he counts much more as
a child than as a grown-up.
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Our century is called the ceniury
of nuclear power and air and space
travel. This is true of course but
1 would prefer to call it the Century
of Child .
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WY ¥ fad g § ) wy el e
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* qw wdvwa § 1 Jed T waar § o
T ¥ o frrr ¥w vy few ywre
¥R wvw) ¥ T A, W Wi @
a1 3§ WS X F, IvwT 9vg g ¥
A ¥ g & &Y Y FerigT oy ¥
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“Real education has to draw out
the best from the boys and girls to
be educated This can never be
done by packing Il assorted and
unwanted information into heads of
the pupils It becomes a dead
weight crushing all onginality in

them and turning them into mere
antomata "

R wEer F o ¥ Ay §
91 & graeg ¥ A% A fggra, A AR
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we i feewr fadw var 1 oy fiewy el
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gort swreq ¥ fug, ey dearat Wi
st ¥ fog @ o aeef & aaw
fesre % fevre v § 1 wwrr sy
Wrfraefi TR ¥ ey wg ot
& I waAT AT § | THW ArH-9rH
o t—

“1 want the children of India to
grow up interested in everything
around them. I want them to use
their minds and their hands. I want

them to be proud of India and
regard gll Indians as equal”™

Ty forwr g foweY w1 0 8,
fagrfegY w1 ¥ §, awat w Y )
W R g § wgw fis avwY & 5w
®1% v §, I 7T GO AT G
AT B, I av w1 R e fear
AT, RHET I AW TR, WIT 9
W qq T § | &1 wRt & wrw & augar
fm szv ¥®@ 9T fwre w20

MR. CHAIRMAN: Motion moved:

“That this House do consider the
Government Resolution No. 1-14/74
CDD dated the 22nd August, 1074
on National Policy for children, laid
on the Table of tMe House on the
26th August, 1974.”

ars srfard fax &)
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IR ® O WX gW W ISAT § 1 WqT
w2 Wiy § fe 9t ¥ am oy @7

SHRI PRIYA RANJAN DAS MUNSJI
(CalcuttaSouth): 8ir, I have =
suggestion. The  discussion can
continue in the next session also,

awiafe wgtey : ©: aX a% gy
&« feaswa 1 4 fear o7 ey dorr
¥ gg S Y| 9T ST I AW
awd § & * | qrow ¥ qw Juw X
T 9T o WX 92 A9 4P F §FY
& 1 wror arew vl v § ) AR amm Wiy
am &1 o WY ar g &1 ww T
ot quaw e &

#“SHRI KRISHNA CHANDRA HAL.
DER (Ausgram): Mr, Chairman,
Sir, the resolution on National Policy
for Children has been brought forth
by the hon, Minister who has stated
at the very outset that “let us wipe
all tears from the eyes of the children."
This 18 a very welcome statement and
nobody can have any dispute with
that nor can there be two opinions on
1t However, it is a matter of regret
that this resolution which came 27
years after independence has been
brought before this House for dis-
cussion two years after it was adopted
in 1974. He has stated that provimon
for the welfare of the children 18
there in articles 24, 39 and 45 of our
Congtitution. Where in it has been
provided that no children below the
age of 14 shall be employed on jobs
involving hard labour and in the fac-
tories etc. and free and compulsory
primary education shall be provided
for all children within 10 years. But
how much have we achieved In this
direction? He has stated that the
Geneva Convention of 1924 and again
in 1959 In the U.N.O., resolutions wers
adopted regarding the 10 point policy
to be followed internationally Tn res.
pect of employment etc, of children,

*The ofiginal speech was delivered in Bengall. T
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{Shri Xristhma Chandra Halder] togethar , censtifute about 8% of apr
A decision has boen talen at the inter- total population. Our varjous famfily
national level as to what should be and child welfare setvices Ehould tules
done for the welfsre af childven. But oare of the expectant methers and the
inspite of that we find that the children children in the foliowing 5 stages
in our country living in far flung Firstly, the expectant mothers shoyld
villages are living in state of utter be provided with adequate health sna
neglect. 8ir, I would like to place medieal facilities so that they are in
before you briefly the gravity pf this & healthy state at the time of giving
problem. In 1§61 the number of birth to the Sfuture cliizens of our
children in our country in the age country. Adeguate pre-Datal and post-
group of 1—14 years was 17 crores 10 natal medical care must he provided
lakhs 95 thousand. In 1960 the number for the mothers, Secondly, specisl
of children in the age group 114 care must be taken of the children
went up to 20 crores 89 lakhs and 45 from birth to one year. The third
thousgnd. In 1971 that number went stage is from one to three years. The
up to 23 crores 2 lakhs 33 thousand 9 fourth stage is from three to six years.
hundred eighty seven. It 13 estimated It is school stage. The fifth stage may
that by the end of the 5th Five Year be called the prmary school stage
Plan, the number of children in the and this will be from ¢ to 14 years.
age group 1—li4 will go up to 24 Special care must be taken in the
crores 32 lakhs 50 thousand. Further, above mentioned five stages for proper
from the figures available it is seen development and welfare of the chid.

that the mothers who are giving birth
to the future citizens of our country
constitute about 22 per cent of our
population and the ¢hildren from 0—14
years of age constitute 40% of our
population. Therefore we should take
dll possible measures for the welfare
of the mothers and children who

Sir, let ug now compare the birth
and child mortality rate in country
with those of some other countries:

Yerr Rates per 1000

Bih death

. 1965-70 42°8 167
. « 1973 139 I2°1

affairs Is acute poverty in our couo-
try where about 70% of the populs-
tion live below the poverty line and
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physically ag well as mentally, then
we will have to take proper steps right
from now. With that object in view
I am trying to show how grave and
deep rooted the problem is and how
little the Government and the society
has been able to do for the welfare
of the comung generations. Mr
Chairman Sir, you are aware that in
the national policy for children it has
been contemplated to set up National
Children’s Board. This Board was
formed two years earlier but all the
work has been done by this Board
during the last two years is not known,
The hon. Minister has not also said
anything about the work done by this
Board. Sir, the welfare activities for
the children is not confined to the
Ministry of Education and Soclal
Welfare alone. The Ministry of Health
has also to play an important role, It
has of course been sald that the
National Children's Board is coordi-
nating an Advisory Body. In our
Ilanguage there is a saying that ‘every-
body's business Is nobody’'s business.’.
Since the responsibility for the child-
ren's welfare is divided beiween the
Ministry of Education and Soclal
Wellare and the Ministry of Health,
no effective measures has been possl.
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ble because of the lack of cooperation
between these Ministries, As  result
the tender children of our country are
in & state of utter neglect. There

and effective measures can be taken
for the welfare of the children. I
want to suggest one thing about the
formation of this Board. It has been
stated that this Board will consist of
29 members. Thé Prime Minister is
to be the President of thus Board and
the Minister of Education and Social
Welfare i3 to be its Working Chair-
man. The Minister of Health and
Family Planning will be a member
and 10 more members will be appoint-
ed from various Social Welfare
Organisations etec. having knowledge
and experience of various stylegs on
welfare activities and some other
categories of members are also to be
appointed on this Board. Here, Sir, I
will like to say that these members
who will be appointed from the
various social service organisations
mostly from the wurban areas, their
activities and experience are confined
to the urban areas alone. They know
next to nothing about the conditions
prevailing in our villages, they do not
know our village people at all. There
may be some lady members coming
from these urban organisations who
do not know the conditions of the
share croppers and the agricultural
labourers working in the flelds and
farms they hardly know our country
itself, Therefore I will urge wupon
the Government to raise the number

of members on the Board from 20 to
37.

17 hrs,

I hope the Government will accept
my suggestion. OQut of these 8 addi-
tional members 4 may be appointed
from various Central Trade Unions,
those will have adequate Imowledge
and experience of the living conditions
of the poor workerg in factories end
farms. Many children are employ-
ed in the jute mills, tea gardens, and
in the mbber plantations.z There
are mapy mothers also in the
trade unions. four members are
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teken from these trade unioms,
they will have intimate knowledge
and experience about ths condi.
tions of these poor children and
they will be helpful in planning wal-
fare measures for them. Four other
members may be appointed from the
Central Kisan Sabha. Thus the total
membeérship may be raised to 37 as
suggested above. In our Constitution
it has been provided that no children
upto the age of 14 years shall be em-
ployed on any job involving hard
labour. But our Government repre-
sentatives had stated there that it is
not possible for India to accept that
decision. In this context 1 will quote
& mews item appearing in the
‘Satyajug’ paper dated 24th May,
1978 in which our Government's
spokesman says, ‘“‘the decision taken
in 1873 by the ILO cannot be accepted
by India. That year the ILO had
decided to abolish the appointment of
children below 14 years of age on job
involving hard labour, But India
cannot accept that decision just now
because the children in India consti-
tute 5.99; of the total labour force of
this country.” This attitude of the
Government is not proper. They
should strive to create conditions
which will discourage the employment
of children on hard labour jobs. They
should provide employment to the
adult members of the family from
which child labour is engaged. Poverty
after all is the root cause of this evil
If the adulis get suitable employment
opportunities, the children will not
have to seek employment on jobs
involving hard labour. If real land
reforms are effected, if land is given
to the tiller, if the poor share croppers,
the landless agricultural labour, the
scheduled castes people are given
ownership of land and if the “right to
work” ensghrined in our Constitution
s accepted and implemenfed by the
Governmenf and proper and adequate

then 1 believe this evil practice
of employing children on hard labour
can be abolished. Sir, in this context
It will say that unless the Board which
has been formed is made financially

MAXY 7, 1970

will rémain in name only and wilt not
be able to achieve mueh for the reel
welfare of the children, 8ir, in 1988
it was estimated that about 0.5% of
the child population of our countié
numbering between 1.08 million and
1.15 million were orphaned or aband-
oned children. The number of child-
Ten's homes available for looking after
and bringing up such children iz very
inadequate. Government should set
up more children homes to look after
their physical and mental health and
other requirements and to provide
educational facilities to these unfortu.
nate children so that they may grow
up as responsible citizens of the
country., A study made by the
Central Social Welfare Board regard-
ing conditions in our orphanages
revealed that on an average of Rs. 22
is spent per child per month on food
and Rs. 9 is spent on medicine. J fail
fo see how these children can be
brought up in a healthy manner with
this meagre amount. Then Sir,
according to a report published in the
Hindustan Times dated 5.4-78, a
meagre sum of RS, 1.30 crores has
been earmarked during 1976-7T for
the Integrated Child Development
Scheme which is to finance 33 inte-
grated child development projects in
various States, How much can be
achieved with tHis pittance in this
respect is anybody’'s guess. The Gov-
ernment should be realistic in the
financial allocations if they want to
achieve anything concrete.

Another report published in the
Hindustan Times dated 28-3.76 says
that only 37 per cent of the Children
get their ghare of food distributed for
the children, and 82 per cent of the
milk given for the children is used for
making tea etc. and the children hardly
get any benefit due to maolofide distri-
bution. This should be thoroughly
investigated. Moreover, this facade of
distribution of food and milk for the
children is confined to the big metro.
politan citieg ke Delhl, Calcutta, Bom-
bay, Madras etc. Nobody is bothered
about the rural areas where mostly iths
poorer classes liks the share croppers,
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agricultural lsbourers, schedulsd castes
and tribes etc. live. The most deserving
children are denied any benefit in this
vespect. The QGovernment speuks
about providing free sand compulsory
education but are they aware that
thousands of children have to drop cut
at the primary stags due to acute
poverty. This is a very serious mat-
ter. 8ir, no “maternity homes” and
other medical care is availabla for the
expectant mothers belonging to these
pcor and neglected classeg in the
villages. Maternity homes should be
set up in the rural areag for providing
pre-natal and post-natal care. Unless
atteption is paid to these things any
number of ‘Boards’ cantot serve any
real purpose.

I will conclude by saying that the
present social system in our ceuniry
needs to be radically changed. So
long as the exploiting social system
is in existence, any thought of wel-
fare for the poor masses is bound to
remain a wishful thinking cnly. In
the present system no eqgual develop-
ment is possible. Therefore we must
strive to bring about radical change
in the present social structure than
only we can think o2 reai welfare
for the poor massas. 1 hope Shri
Priya Das Munshi, hon. Member will
agree with me in this respect

ot wraca faq (wqaat) : qamfy
ofY, w2t w1 fagy a3 ff wofic § A
4t weefiear & g Iae) A4r &1 HaY
7T { arw fawrw & @ ¥ WY
9% eqTeAT &' §, At ¥ fawrw
¥ forg Foraefy sawar, Segwar saz A §
Iq% Twarfady w1 ANGw ¥@AT -
wifew & 1 595 fag & 54 wgm w
Le R O AR CRLLERRE i Lo
TEA § N AR TF SAA ¥ FgAa
wo et
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“The king ig dead; long live the

_wtm#wﬂm%wnw_m
v wigar f—aoy dar 1w,
TN ¥ FAqWTw 3w q w1

“Don’t produce a child: lopk after
the child carafully®,

HTAYAEAT 57 AT W § Fn gw aew
o dar S W A T Qar Gt qF &
"SR qeitfaa e g1 | WAt wgea
& gETT W AT F § wa. o faww o2
YH SV TN ® qwd & gETr
& ¥ wE wEw |

HdY AERT { =¥ ' ¥ T A
frz fear § Wfewr soaf qeavfn @,
w7 @ wifgs feafy & s =
arfas feafa § vasy Y wo frere
¥ zaar gm0 & g% § o gah
Rz wmw gfcae & dar gq & 9aF
fag gt s wrasY Far fa=ar w<AT
§? 3o o= § N 709 awF ¥ qf
¥ dr dar gq § foraeY * Ihaa Sror
E 2 g & | 59 w{faa =¥ A dar
X ¥ faar 2@wra T A W
N FFTasA P HAE
A TSI A A ¥TH AW X
T X ¥ gy, foaradr ¥ qvey
wY @ g1 a8 | qo AT qATT F §,
o frgag v ax ol
firr w1 frg oo ®Y y&ea §, @ ax
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[SuR: IsBAQUE SAMBHALI in the Chair]
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SHRI SATYENDRA NARAYAN
SINHA (Aurangabad): I listened to
the speech of the Hon. Deputy Minis-
ter for Education. The sprech Wwas
emotion-charged. He recalled the as-
sociation of Panditji with children. It

951 1L.8—8

is on this day that Panditji left us
It is a coincidence, most probably, that
this Resolution has bees brought be-
fore the House for discussion and
suggestion on thig day. As the Minister
has told us, the national policy was
framed in 1874. It has been taken two
years now. He has himself said that
the Committee under the Chairman-
ship of Shri Ganga Saran Singh, sub-
mitted a report in 1868, Government
took some time to process it. Must
probably it started acting upon some
of the recommendations made in the
report and the Report of the Minisiry
contains a catalogue of the wvarious
work done by the Ministry in this
regard.

I must assure the Minister that on
this particular guestion, there can be
no question of any political difler=
ence. We are all agreeji on this
Question that the children should get
the utmost attention and care. They
are the nation's biggest assets and
whatever we dq for their development,
growth and welfare should be con-
strued as an investment or the means
of developing human resources which
woulgd ultimately strogthen the nation.
And from that point of view, the
nation should be assured of all co-
operation from all parties.

I must also compliment him for the
work that he has done in his own
district and set an example to the
people as to how voluntary work
could be done without the help of
any organised State assistance. But
1 would like him to carry this message
of child welfare or voluntary work
to other districts in his own State
So far as this subject is concerned, I
must tell you that the welfsre work
cannot take place without involving
the people, voluntary agencies working
for this purpose, and the support of
State in this task.

Here, I wouid like to point out that
the problem of child welfare is =a
gigantic problem. It is a clossal pro-
blem and if you look at the figures
worked out by the Ganga Sharan
Singh Committee you will be convine-
ed that the problem does not mean
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only the welfare of the chily but 1t
also includeg the welfare of the preg-
nant wemen and nursing mothers.
According to what Committee, the
child population, pregnant women and
nussing mothers constitute 62 per cent
of the total population. This would
mean that a population of about 300
million was w be taken care of
thromgh welfare services :n terms of
health, nufrition, education ang other
welfare activities. And if you take
the present total population of 600
million, this pevcentage would work
out to about 37 crores people in the
category. That means 37 crores. So,
we have to take into consideration the
needs of the welfare services of these
peaple in terms of health nputrition,
educaticm anl other welfare activities,

1735 hrs.
[MR, SPEaxER in the Chair]

The problem has beem made more
eamplicated by the present trend of
urbanisation, People are now gomng to
the cities because industria! develop-
ment has made @ change in our whule
anrviremment. Cities have grown up
giving rise 1o slum areas. People in
search of -mployment go to cuies,
stay in slum aoreas and their families
are exposeq to such conditions which
do not conduce to g healthy lLiving.
While lookang at the welfare problem
of the child, we hav: to see not only
to nutrition and education but aiso
to the environment of the child. We
should look to the socio-economic
condition of the family; the genewul
conditions in whica the child lives,
the society in which he lives, the
company he keeps, the attitudes and
habits of his parents end those around
him-—all these factors have to ba taken
into considerition in deternuning the
line of activities to deal with parti-
cular aress where those children live.

I know the goverrmemt is aware of

these problems and have sterted work

many fronts. They hawe been try-
vide
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support ete. to femilies but whatever
the government has done £0 far cavnot
be considered very significant agminst
tre backgroung of the colossai task
before us. I do not blame them, bui
I do feel that the teak is 30 gigantic
that 1t requires much more effort than
what is being pu¢ in. Government

~

the seclal
I wil) take the case
of destitute children, children who
have been abandomed, who have no
home and are on the streets. You
might have seen children begging on
the streets near sweet shops, pan
shops etc. These are the children
who ultimately become delinquents.
No survey has been carried out of
them, The Planning Commission
Study Group which went into it pro-
visionally gave an estimate of the
figure of destitute children who ac-
cording to the Study Group from
05 per cent to the total childron
population, according to which their
number comes to 1.05 million. Most
of them are ir orphanages We do
not know the number of orphanages
run in the country. Gevernment hog no
figures ag to how many children are in
these orphanages and what are their
conditions. A survey ought to be car
ried out to find out the actual number
of destitute childcen Government has
not given us any figure about the
number of orphanagss being run. We
understand that the Christiap, Missions
are running about 600 orphanages
Some private 1nstitutions also are run-
ning orphanages, Government should
ltx_we mht dut what sre the condi-
ions ning there to
a limited study of 100%.;9;.
1t appearg that the conditions in these
orphanages are not satisfactary. Thoy
are not able to provide services of
a high standard. According to the
study report, it appears in these or-

phanages the expenditurs on fend 18
Rs. 22 per child and on medicines Rs. 9.
it bas been found that in the orphan-
ages, the survival rate of children is
very low i. e, ane out of three. Mirs.
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per ‘cenit. After a study of only =2
few months, a decline in the Q. of
these children ig noticed. Now, the
quastion is, iow ar: you going to im-
prove the situation?

There is snothar way. These child-

bz adopted by people.
nfortunately, ther: is no law here
which will give a scope to people of
diffevent communities to adopt child-
rem could be adopted by people.
aecordimg to which the Hindus alone
can adept children and that too from
Hindu famulies. Slhrimat: Jayasbree
ili had brought forward & Bil for
adoption but that was not allowed
0 be passed. After that, three more
attempts were made to bring the Bill
in the House, btt nothing hod happen-
ed. At last, the Government bronght
forward a Bill which was referred
to the Joimt Commutte> and it 15 still
pending there. The problem of the
destitute children is wvery ser'ous.
Government chould take steps lo get
the Adoption Bill passed It
should provide scope for
foreigners to adopt children. At onc
time, several State; rased several ob-
jections and the practice of adopting
children by foreigners was completely
stopped. A repor: was published
the Press by Mr. Chhabra who made
a study of the adopted children in
the Scandinavian countries. There are
some organisations who look after
these adopted children who are adopt-
ed by the forejgners. It was found
that they had not been put to anv
kind of ill treatment. Now this type
of law should be there.

4

I would Jice to make a submizsmion
that there is a Guardian Act of 1k00
according to which wvou can take
custody of a chili and keen him for
18 years. But it does nat provide any
legal right to these enzldren a3 m case
of adépted children. It has also hap-
péned that parents have turned up
after seversl yemrs 'to claim theh

offspring. There is uncerainty and
insecurity with resvect to the positiom
of such children taken -unéler
“footer care”. Government ghowld
make a law whereby the difficulties
which these destitiute children were
facing, should ba removed,

I may submit hore that there are
voluntary organisationa which are
looking after these childven snd im-
plementing special Nutrition Program-~
me. The Nsutional Institute of Public
Cooperation antd Child Development
carried out a siudy of some cemires
recently. Thuy have ssid that these
organisations who are organising the
special nutrition programme have not
been very fair. Only 37 per cem ere
taking benefit out of it. The records at
the Centres are not unrelable, At-
tendance marked after food distribu-
tion is only a formalily at a'most all
the Centres, Fooi for 10 to 12
children is left over ana i3 utilised by
the organisers and their helpers
Correct information ig not disseininated
Parents do not know the food entile-
ment of the children. I want to know
whether a similar study is under con=
templation of the Government with
regard to oher centra: not only in
Delhi but elsewhere also so that we
should Bnow as to what is actually
being done. We have got some Model
Homes run by Maother Benigna or
Mother Terassa,—her “Sisu Phavans.”
I would request the Government to
encourage voluntarv and other orga-
nizations running such homes to
emulate theirr example and to entrust
the work to people who are genuinely
actuated by compassion and love and
who do not take it up as & mmtter of
fashion. From destitution to delm-
quency, the roaj is very ameoth and
the ling vary thin. When they get
into delinquency, these deatitut» chiicd~
ren ultimately turn out to be
start doing smell mischief and
they commit theft and cther offences.
I think a proper study ought to be
made about these
governed by the Children Act. Gov-
ernmant have said in their repart thast
they have also discovered certain lacuna-

il
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in regard to the working of the
Children Act and that they are
contemplating to amend the Act. My
submission would be that they should
also study the report of the Study
Team appointed by the UN Counci
of Social Sclence Research. They
have made a study in Madras, Delhy
and Bombay; and have reported that
there is need for a careful acreening
system of juvenile cases at pre-and
post-disposal levels. It has been seen
that in some cases where the child
is in a pre-deiingquent stage, he 1s
sent the juvemile court; and where
the child is actually delinquent, he 1s
sent to the Child Welfare Board for
being looked after. There is some kind
of a lacuna, viz. that once a child
is sent to the children’s court, the
difficulty would be that he cannot be
reverted back. There is n¢ system of
inter-changeability in it.

The study team appointed by this
Council has said that a screening sys-
tem should be worked out through
classification centres comprising the
representatives of police, the legal
department, and the mental-health
and social-work personnel These
classification centres should replace
the present system of hurriedly brand-
ing the children as juvenile ofienders
and non-juvenile offenders, by the
police. These lacunae in the Children
Act shoulg be removed, I hope the
Government will take early steps to
amend this Act,

I now come to the question of physi-
cally handicapped children. Accord-
ing to their own estimate, about 5 per
cent to 10 per cent of the child popu-
lation is handicapped. According to
the Ganga Saran Singh Committee, the
total number of handicapped children
would come to 1.8 million. According
to them, the children afflicted by
blindness would be 0.5 million, by
deafnesg 0.2 mullion, orthopaedically
handicapped 0.5 million and that thoge
mentally retarded would number 0.2
million. In other advanced countries,
it is estimated that nine per cent, more

cause of some kind of social neglect,
income disparity, conditions in the
society and mal-nutrition.

The other day, I have come across
a report in the peper that 14,000
children are from blindness
only in the South. Now, the Govern.
ment have started gliving Vitamin, And
D capsules to these children and they
are also extending this scheme to the
North. But every effort has to be
made to develop a proper social atti-
tude towards these children. It iz not
sufficient to educate them. It is very
difficult to find employment for them
after they are actually trained.

The Commuttee under the Chairman-
ship of Shri Ganga Saran went into
this question in depth and reported
that in order to deal with these physi-
cally handicapped children, to rehabl-
litate them, to restore them to a posi-
tion so that they become useful to the

this regard and 20 per
population should be treated, restored
to the position so that they become
useful to the society and rehabilitate
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in
year which is a national year for
children, Government should launch
a programme by which you can create
a national consiousness and aware-
ness among the people which will
assume the shape of a national move-
ment backed by the Government so

They are
of the landless population which is one.
third of the entire population. Natu-
rally, they have to inltiate program-
mes in which they could get people’s
cooperation with enthusiasm,

The hon. Minister cited the example

Bonyg to LIC 170
Employees (St.)

these suggestions, how he is going to
enlist the support of the people, how
he is going to create national con.
sclousness and how he is going to
create national movement so that the
child welfare work 1is considred as
the responsibility of the emtire popu-
lation and the entire nation.

With these words, I thank the hen.
Minister for giving us an opportunity
to discuss the National Policy for
children,

MR. SPEAKER: The debate will
continue later on.

17.57 hrs.
STATEMENT RE:

PAYMENT OF BONUS TO L.LC.
EMPLOYEES

MR. SPEAKER: The statement to
be made by the Finance Minister, Mr.
C. Subramaniam.

SHRI 8. M. BANERJEE (Kanpur):
Sir, before the Finance Minister makes
a statement, I would like to gay that
the point raised by me and by Mr.
Somnath Chatterjee was that on 21st
of this month, Calcutta High Court
gave a judgement declaring that the
reduction of bonus was illegal and mala
fide. Whether it is the Government or
the LIC, we donot know, they asked for
a stay order before the Division Bench
of the Calcutta High Court and the
Division Bench disallowed it

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): The hon.
Member may be more up-to-date with
regard to the information. I am giving
whatever information I have.

Mr. Speaker, 8ir, Hon'ble Mem.
bers are aware of the policy decisions
taken by Government in regard to
payment of bonus. Employees of the
LIC/GIC and Banks are not covered
by the Payment of Bonus Act, 1085 and



